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“CRAL JUDGMENT 2 Date?: 12410=199%

(Per M.R.Kolhatkar,Mempber{A}{

In this O.A. u/s,19 of the A T.Act §
the four applicants have chaiiénged the circular dated
31_5f1993 from the Depar{ment of Telecommunications
on the subject of "Stepping up of pay of Senior
in case Junior drawing more pay due to fortutous
increase of pay™ which says that the benefits of
judgment in thg'case of N,Lalitha and others
rendered by Hyderabad Bench cannot be extended
to similarly placed other Govt. servants énd
such répresentations should not be forwarded
to the Directorate. They have furthetr pravyed
to step ﬁp the pay of the applicants at par with
Shri K.Shankdrandrayénan, who is an Apcounts Officer
wotking w#th Tamil Nadﬁ circle but working in a
comnon cadre which is an All India cadre. It is
contended that seniofity oflthe appiicants is -,
1015, 903,1014_and7939 respectively as compafed'
to 1035 of K.Shankaranarayanan and‘that'on regulérg

promotion of K.Shankaranmdrayanan w.e.f. 25-4-91 4

A4 __he began to darw pay of 15,2,750/= as compared to -

2f-



thet of %.2,375/—,-iﬁ“£g§p§ct of applicant No.l
and B5.2,450/~ in respect of applicants No.2 to 4

‘ . w.2,f., 16-4-199]1, The relief is.¢laimed by £hvoking

+ FR 22C, The'O-A- has been fiied on 9-11-94 whereas

the discrepancy arose on 25-4-1991. It is argued
by the counsel for the applicants that they could
not file the application immediately because the
Blue Book containing the seniority was received ‘just
shortly before the filing §f‘the applicatién. The
applicants rely on the judgment rendered by this
Tribunal in 0.A.926/93 and several sister O.A.s
decided by this Tribunal on 19-7-1994. In this
case also the appiicants compafed their case to

A that of K.Shankaranarayanan. The applicants also

on.
relied/ the division bench judgment in the case of

A ,M.Narasimha Rao and Ors. vs. U.O.I., O.A. No.
271/94 and 368 to 389/94 decided by Bangalore Bench
on 19-7-1994,

2. The respondents have opposed the case’

of the applicants on the ground that the

applicants are not entitled tO';aké‘%hé claim

under FR 22C because K.Shanéaranarayanan belongs

to a different circle. The same conﬁention s

raised in O.A. referred to barlierzéféamachandran

vs. U.0.I. and it was-held that "the unit-fornt;
making short term appointments cannot be consted
witht he cadre which is to be considered for stepping
up of the payw In our view, therefore, the issueg
raised in this application are no longer res-integra:
and we are inclined to pass an order gimilar tothe
order passed in K.Ramchandran & Ors. The.OuA. is

therefore disposed of by passing the following
< 2. order:
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0.A. is allowed.

I direct that the pay of applicants
he brought on par with Shri K, Shankaranarayanan
w.e.f. 25-4=9] on notional basis &nd the
applicants be paid arrears for the p2riod one
year prior to the date of filing of this
application.

There will be no order as to costs.

Implementation of judgment to be done

within three months of date of conmunicstion.
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